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Moti • 
• • • * • • • • • • • Applicants. 

Union 

Hon b 

Honlbl 

Versus 

of India a ors. 

Mr, Justice R.K.Varma 

Miss Usha  ,t3n7  A.11. 

• • • • • • • .... Respondents. 

The petitioner was ap ointec as C.D. 

Teleg aph Messenger at Khelilab-d by an order of 

PoFt aster Khalilabad dated 31.3.1976, The post 

of E. . Telegraph Messenger Khalilabad Post CffiCe 

was abolished vide letter A-46/Khalilabad CH II dated 

5.6.1991 as such the petitioner was relieved on 

6.5.19 1, Vide SRL Khalilebad memo No. 8/Motilale  

It was promised in the memo that the petitioner would 

be oiv n alternative appointment against existing 

vacanc . 

2. 	The petitioner has filed this petition 

claim! g the following reliefsei 

1. That the petitioner 

perman nt employee under the dap 
Telegr ph as he had put in 15 ye 
servic . 

2. That the order of te 

itioner from his post of 

er from 6.6.1991 be set ae 
of service be treated by this Ho 

his salary and allowances be give 
for 

the respondents Z.  the said payme 

rmination or dropping 

.0. Telegraph 

ide and his continuity 

'tle Court and all 

n to him by directing 
nts. 
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3. That the petitioner is a member of 

Sched led Catte and is a very p or man and as such 

any a pcintment be given to him in Khalilabad Basti 

or near about a place 
within 10 miles radius. 

d counsel i peering for the 
3. 	The learne  

reso,n&lts Shri S.C.Tripathi as stated that the 

Sub ivisional Inspector (P) K alilabad Sub Division 

Khal labad has offerred appoin 
ment to the petitioner 

as E D.D.A./E.A.M.0, against t e post falling 

vaca t in newly established Br nch Post Uffice, 

Lovi oto-Pur vide letter dated 9.11.93 sent by the 

the Sub Divisional Inspector ( 	Khalilabad Sub 

Division addressed to the petitioner which the 

pat 	has produced before us 
and the same is 

pla ed on record. In this letter, the petitioner 

has been asked whether he would like to have an 

appointment at a place still hearer to his home and 

uhe her for getting such appointment, the petitioner 

wouldd still be willing to wai or not. 

4. 	
The petitioner being hardpressed for his 

living has agreed to accept t e appointment offerred 

him in the 'Branch Post Office Covin6ePur on the 

co dition that as and when a vacancy nearer to his 

hooe ocours, the same may be made available to him. 

Th learned counsel for the espondents 
has no 

ob action to the petitioner oeing brought nearer 

to his home if a vacancy ari es in the near future 

at a place nearer to his home. Respondents are 

di ected to put the petitioner 
against a . vacancy 

ne rer to his home if and whSn Such vacancy arises. 



11.1993 as aforesaid 

early date. 

aforesaid, this 

out any order as 

emb e 
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S. 	
The petitioner has also pressed his prayer 

for th relief of a direction t the respondents for 

counti e his past service of 16 ears and treat his 

servic as continuous. In this onnection, we direct 

the re pondents to sympathetical y consider the case 

of the petitioner for yrantinc; h m continuity of 

sErvic in accordance with the R les. 

6. 	
The respondents shall give an order of 

appointment in respect of the pot offerred to the 

- n the letter 

petiticnevddressed by the Sub Divisional Inspector(P) 

Khalilabad Sub Division dated 9. 

and p t him in position 	at an 

7. 	 With the directions as 

petit on stands disposed of wit 

to co ts. 

Vice —Chairman 

. 

Allah bad Dazed: December  9
,~ 19i;3 
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